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E. 21-2-9 Heard Shri D.R.Pattanayak for 

applicant and Shri U .3 .Mohapatra for the 

respondents at great length. 

it turns out eyentually that 

the representatiofl sbnitted by the 

applicant,Shri Bhagaban Sahu,On 6.9.1994 

has not yet been disposed of. Shri 

U .3 .Mohapatra for the respondents mentior 
	

Ac 	
•€h 

that th representation is under active 

consideration. In order, therefore, to 
	

C4w 

enable the 	 to take a judicious 

decision on merits of the case, it is 	 / 

hereby directed that the representation 
	itted 	

7' 

by Shri Bhagaban Sanu , the app1icant 

6.9 .19 94, shall be disposed of within thre 

weeks from the date of receipt of this 

order.  

Thus, the O.A. is disposed of. 1: 
Liberty is,however,givefl to theapplicant 

to agitate his grievance afresh at a late 

stage if he is not satisfied with the decsion 

of the authorities .It is alo directed t4t 
a copy of I,O.letter No.OABL/02808/G.2/1&/V 

dated 20.6.194 be left on record in this O.A. 
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similarly Sri U.3.Mohapatra is also requeted to 

furnish a copy of the transfer policy whi h shall 

be kept on record in this 

Member(!istttiVe 


